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New Delhi this the 106 day of July. 2006

Hon'ble Mr. V.'Kl\[nJotra, Vice Chairnran (A)
Hon'ble Mrs, Meera Chhihber, Member (J)

Murri Lal,
Assistant Sunreyor of Works (E),
Group'B', CCW, AlR, Soochna Bhawan,
New Delhi.

Applicant
(By Advocate Shri Asish Nischal )

vf.;lt stis
Shri S.K.Arorq
Secrctry,
Ministry of Inform*ion and Broade,xting,
Shastri Bhawuu New Delhi

.,Respondent
(ByAdvocate Ms.fuiita Pandey )

ORDF.Rq()RAI.)

(Hon'ble Mr. V"K.Mnjotra, Vitt Chnirnran (A))

Admittedly, reqpondcnts have tiled WP as also the MA seeking the

stay against the Tribunal's order tlated. 2l .9 :l(,05 wherebv in RA 1?3/2004

()A 208112003 had been allowed" Notirrs on lroth W['and MA have been

issued to rppticant. As such, these proceedr.ngs trr) drnppetl wrth liberty to

the applicant to resorl to 'appropnate legal procer.dings as Ptr law a{k:r the

.)

orders on thc WP and M AfpKd anrl his grievance stitl surrnves. Notice

issrred to respondent is dischrged

ilr"
( Mrs. Meera Chhibber)

Member (J)
( V.K.Majotrn)

Vice (.lhairrnan (A)
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